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waste—it is a national waste. If you 
cart find a solution to this problem, 
it would help economize the transpor- 
tation of goods by road to a great ex- 

Finally, Sir, we are now facing this 
problem of pollution—I am coming 
back .to this. In the industrialized 
world such legislations already exist. 
A study on global environment by the "'. 
World Commission on Environment 
and Development says: 

"Motor vehicles- influence envi- 
ronmental conditions in the indus- 
trialized world . A recent -slow-down 
in the growth rate of vehicle num- 
bers with stricter emission standards 
for new vehicles, distribution of 
lead-free gasoline, improvement in 
the fuel efficiency, improved traffic 
• management policy and landscaping 
have all reduced the impact of.-•■ 
urban traffic With these words. Sir; I thank you - 
very much for giving me this oppor 
tunity to speak on this subject. 

ALLOCATION     OF  TIME FOR DIS- 
POSAL OF    GOVERNMENT LEGIS 
LATIVE AND     OTHER    BUSINESS 

THE VICE-CHAIRMAN (SHBI 
MIRZA IRSHADBAIG): I have to in- 
form Members that' the Business Ad- 
visory Committee at Us meeting held 
today, the 27th July 1989, allotted time 
for Government Legislative and other 
Business as follows': 

Business Time 
allotted  . 

1. Further consideration     and 
passing of the    Employees' 
State     Insurance  (Amend- 
ment) Bill, 1989   .        .        .'2 hours 

2. Consideration and return 
of the High Court and 
Supreme Court Judges 
(Conditions of Service) 
Amendment Bill, 1989, as 
passed by the Lok Sabha.     . 2 hours 

3. Discussion on the 5th, 6th, 
7th and 8th Reports of the 
Commission for Scheduled 
Castes and Scheduled Tribes 
and the 28th Report of the 
Commissioner for Schedule 
Castes and Scheduled Tribes.     4 hours 

THE  DELHI MOTOR  VEHICLES 
TAXATION     (AMENDMENT)    BILL, 

1989— Contd. 

DR. NARREDDY THULASI REDDY   < 
(Andhra  Pradesh):   Respected  Vice- 
, Chairman, Sir, I suport the basic con- 
cept of the Delhi Motor Vehicles Tax 
tiori   (Amendment)   Bill,    1989.'   But, 
Sir, the Bill is one-sided.   It has one' 
way traffic only.    It  deals only with" 
money but not giving facilities'. 

Sir, the Bill makes a provision - for 
the adoption of a system of one-time,'. 
lump sum tax collection in respect of. 
personalized vehicles.   No doubt it is 
a burden for the vehicle owner to pay 
at one time, in lump sum, but it defi- 
nitely mitigates "the difficulties of the 
tax-payers in  going again and again ' 
- to the  tax realization counters.      It 
also ensures 100 per cent tax realiza- 
tion.     The system of levying, on time 
tax in a life-time is already there in 
the  State of Andhra Pradesh,    even , 
though the Congress (I)  people critf- 
eize-the Government there   -on    this 
issue. 

In this Bill there is a provision for- " 
making refund whenever there   is   a 
temporary as well as permanent non: 
use of the  vehicle.    I am unable to 
understand here, what "temporary or 
permanent   non-use    of the vehicle" 
means.    Does it  mean' "non-use if- 
'    the vehicle is sold   to    anybody    or 
keeping the  vehicle with the owner 
himself   without   using   it?   Once -a 
vehicle is purchased, I think, a vehicle 



 

[Dr. Narreddy Thulasi Reddy] 

owner would not keep that vehicle 
without use. So, this provision for 
refund in case of non-use, temporarily 
or permanently, may be removed. 
Regarding the people who sell the 
vehicle to other States, if the question 
of refund is there in their case, there 
should not be bureaucratic red-tap- 
ism or middleman in deciding the case. 
, [We should not give any cope for cor- 
ruption in [giving refund. 

The Bill also reduces administrative 
cost of collection of tax to be incurred 
by the Delhi Administration. Because 
of these plus points I support the 
Delhi Motor Vehicles Taxation (Am- 
endment) Bill, 1989, but I would like 
to raise some points for consideration 
Of the Minister. These points are not 
specifically relevant to this Bill, but 
they do have a bearing on it. 

My first point is regarding the con- 
dition of the roads. Of course, around 
Parliament House. North Avenue, 
South Avenue and to some extent in 
the entire New Delhi area roads are 
good, but what about old Delhi .and 
other places in Delhi? There condi- 
tion of the roads has to be improved. 

My next point is regarding the 
parking facilities. . Sometimes people 
feel it is better to go by walking or 
(by bicycle rather than going by car, 
because parking places will be quite 
far off from, the market place. The 
vehicle will have to be parked some- 
where and then the vehicle owner will 
have to go to the market one or two 
kilometres away and again come back 
to the parking place after the shop- 
ping. Since you are collecting the tax1 

at one time, you should look into 
these aspects also and improve the 
condition of the roads and increase 
and Improve the parking facility. 

Previously taxes were collected on 
quarterly, half-yearly and yearly 
basis.   So, there was some need for    ' 

adequate staff. Now, you are collect- 
ing it only at one time. So, there is a 
possibility of retrenchment or reduc- 
tion of staff or deputing it somewhere 
 else. This may lead to some un- 
employment or worry in the mind of 
the people working in the department. 

Under the Motor Vehicles Act, the 
policy of issuing permits has been 
liberalised to such an extent that an 
individual can have five and a com- 
pany ten permits. This will encourage 
privatisation. Indirectly this will lead 
to unemployment because the private 
bus owners will employ only two to 
four employees per vehicle whereas 
the public sector can accommodate 
between 6 and 10 persons. This may 
also lead to some unemployment. 

Regarding the age of vehicles, there 
is some criticism in the public. We 
must see the condition of the vehicle, 
the distance covered, and not the 
number of years. One person may use 
his vehicle for two kilometres per day 
while the other may use his vehicle 
for 200 kilometres per day. So, it 
should not be the age of the vehicle 
but the distance covered and condition 
of the vehicle which should be consi- 
dered. 

 
While supporting this Bill, I would 
urge upon the hon. Minister to re- 
consider the provisions of the Bill 
keeping in view the points that I have 
raised. ' 
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Chairman, I congratulate the Minister 
for having brought forth, an amend- 
ment under which the taxation effort 
in respect of vehicles will be ration- 
lised. This is indeed a fact that the 
collection of tax on a monthly basis 
or on a quarterly basis was a very 
cumbersome job apart from employing 
a large number of people for collect- 
ing this tax This is a rational way 
of taxing together for ten years. It 
would save the administrative cost as 
well as ensure that we get the full 
amount of the taxation. In this cor-, 
nection. I have one example of Kash- 
mir. With regard to passenger tax, it 
used to be levied on monthly basis and 
there were more defaulters. At one 
point of time, about four or five years 
back, it was decided that we must. 
levy tax on per vehicle basis and on 
passenger traffic also. By doing so, 
the income was increased three times. 
I am sure, through this measure, 
there will be a tremendous increase 
in the collection of taxes, I have only 
one or two doubts in my mind and I 
would like the hon. Minister to clarify 
the same'. Number one is that this 
amendment has been brought forth in 
which rate per vehicle of different 
categories-has been mentioned.- Why 
shouldn't the Government have ac- 
quired the power through the amend- 
ment under which they could fix the 
rate from time to time? My point is 
that if after a year or so as the case 
definitely would be, the Government 
wants to increase it, they will have to 
come to Parliament again with an 
amendment in the Act for making this 
change, I think, in such cases where 
the tax rate is to be mentioned, it 
should be governed under rules and 
not the Act itself. . If the Government 
has got the power to levy a tax, they 
can change the-rates as and when 
necessary by a Notification under 
rules. This would have saved the 
botheration to the-Minister of coming 
to Parliament over and over again. 
The second point that I would like the 
Minister to clarify is that in the cate- 

gory of trucks and other vehicles, re- 
gistration has to be done here. There 
is   one   category of all-India permit. 

SHRI GHULAM  RASOOL 
MATTO 



 

These all-India permit vehicles are 
necessary. There is no doubt about 
it. But their tax structure should 
have been a little higher than the 
trucks which are plying in one or two 
States 0r which are plying in the city 
of Delhi. I think, that should be taken 
care of. The third point is with re- 
gard to motor vehicles for invalids. 
When there is a mention about in- 
valids with regard to refund, I think, 
no tax should be   levied   for  those 

 handicapped persons who produce a 
certificate from a doctor. I think the 
Minister will clarify this point also. 
Why have you kept a provision for 
refund and why there is no provision 
for not levying tax in respect of cars 
or scooters used by invalids? The 
fourth point is with regard to the ' 
taxation as such. I think according 
to {his Act—I have been trying to find. 
out for the last half an hour but  
have not been able to find it out;  
think the Minister will clarify this 
point—in this Bill, it is not written 
that the Buyer 0f the motor vehicle of 
scooter or those vehicles which are to 
ibe levied a tax under this Act, will 
have to pay at the time of purchase- 
Suppose, if some vehicle owner has to, 
pay Rs. 1200 and if he has to pay 
Us. 1 lakh for buying this vehicle from 
a motor dealer, the obligation should 
have been on the motor dealer that 
he is responsible to the Government 
for collecting this tax on behalf of the- 
Government. If that would have 
been done, that would have   further 

, rationalised it and further taxation 
effort would not have to be made to 
collect this sum. After all, there are 
not many  manufacturers    of    these 

 vehicles and there are not many 
agents of the ' Hindustan Ambassa- 
dor'* or "Tri-cycles" or Bajaj scooters 
and all that. If at the time of the sale 
the tax is levied and collected by the 
dealer on behalf of the Government, 
it will be better. I think the Minister 
will look into this. 

The next point is, we are definitely 
having taxes collected. We have got 
to take steps to collect all the taxes 
that are due. At the same time, we 
should use some of it for the people 

also. This morning, I had the occa- - 
sion to be at the crossing near Bharat 
Hotel near Tolstoy Marg. There was 
a manual traffic control point. I 
counted time on my watch and it 
took seven minutes for the policeman 
' to clear the traffic from this side 
across the bridge". With a lighting 
arrangement for traffic control, it 
would have taken just two minutes. 
Lighting arrangement should be there 
for all traffic control points. Other- 
wise, in. a city like Delhi we waste a 
lot of time in waiting for the signal. 

Then I would .like to draw the 
attention of the hon. Minister to an- 
other important point. I usually take 
aj scooter to go to Parliament or to 
any other place. I have been notic- 
ing that for the past two and a half 
years, there has been no calibration of 
meters by scooterwallahs and taxi- 
wallahs. They charge 10 per cent 
extra, over and above the "meter read- 
ing. Sometimes they take more also. 
If it is two rupees, they take three 
' rupees. ' I think it should be made 
compulsory to recalibrate the meter as 
and when there is a change in the 
tariff. Calibration is a very small 
thing. It should be rigorously follow- 
ed up. 

The next point is about the difficul- 
ties passengers are put to at railway 
stations. If we have to travel short 
distances like one kilometre, two kilo- 
metres, the scooterwallahas and taxi- 
wallahs refuse to take us. They want 
to be engaged only for 15 or 20 kilo- 
metres. In airports, we have the pre- 
paid taxi system. A similar arrange- 
ment should be there at railway sta- 
tions also for pre-paid scooters arid 
■   taxis. 
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SHRl GHULAM RASOOL MATTO: 
Similarly, Sir, at the airports, there 
are taxi stands. All right. Everybody 
cannot afford a taxi. There is no 
stand for the scooters there. What 
they do is, they just roam about. We 
have to g0 one way or the other to 
catch hold of a scooter roaming about 
and get one. I think provision should 
be made for a complete scooter stand. 
If this is done, a lot of passengers will 
benefit. 

Lastly, Mr. Minister, there has been 
some controversy going on in the city 
that you have imposed certain restric- 
tions. In fact, the other day, there 
was a bandh by scooter and taxi- 
wallahs. I asked one what the reason 
for the bandh was. . He said it was 
against imposition of certain restric- 
tions in regard to education upto .pri- 
mary pass, age of the vehicle, etc. 
You cover all these clarifications. It 
is time you clarified the actual posi- 
tion with regard to these things. I do 
not know whether these are being 
implemented. But the distrust in the 
minds of the scooterists and taxi- 
wallahs should be removed. With 
these observations I support the Bill. 

SHRI V. NARAYANASAMY (Pon- 
dicherry): Thank you for giving me 
this opportunity to speak on the Delhi 
Motor Vehicles Amendment Bill, 1989. 
This Bill is very small but covers two 
important aspects.   One is "about col- 
lecting one-time tax and    the    other 
about vehicles which  are more than 
10 years old being exempted from tax. 
While collecting one-time    tax Gov- 
ernment will lose revenue.    There is 
no doubt about it.   But this proposal 
will    make    the administration more 
efficient, to be able to devote itself to 
other aspects.    As    for   the    vehicle 
owners, after paying the one-time tax 
they pan forget having t0 ' pay    the 
vehicle    tax.      Hitherto    if   you   go 
through   the   records   of   the   State 
Transport Departments in the various 
States,    the    penalty   alone collected 
from   the   car   owners, jeep owners, 
autorikshaw owners, taxi owners, who 
did not or could not pay the tax in 
time,  is  three times the normal tax 
payable by them.    So,    in    order   to 
avoid that problem and to make peo- 
ple feel that the total tax to be  paid 
for their vehicle is    now   less,    this 
amendment has    been    brought.    We 
have recently experienced a strike by 
auto  and taxi  drivers, just  10 to  15' 
days back.   They objected to the in- 
troduction   of   this   Bill   saying,   as 
Mattoji has pointed out, that the tax 
on the taxis is more and that several 
restrictions have been imposed on the 
autos and taxis.    I would like to ask. 
why those auto and taxiwallahs who 
are earning so much cannot pay tax 
to Government. Delhi Motor Vehicles 
Act,  the original Act,    was    already 
there.     This is nothing new. Only an 
amendment is brought now in relation 
to payment      of  tax.        This provi- 
sion   is   will   not     affect   the   auto- 
and        taxiwallah     because        they 
are already collecting more than 300 
times    now    compared to what they 
were charging about three or    four 
years ago from their passengers.   You 
can make the calculations and   you 
will see that they are earning more. 
Then why can't they pay to the Gov- 
ernment?   Therefore, the justification? 
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given by the auto and taxiwallahs is 
not     convincing.      Therefore,      the 
honourable Minister can simply ignore 
that aspect.   While going through the 
General    Motor    Vehicles    Act    the 
honourable Minister has been opposed 
tooth and nail by the bus operators, 
because the honourable Minister want- 
ed to remove the monopoly in  this 
sector, this sector has been completely 
controlled by a particular section of 
the people in the various States and 
districts.   in the States all the profit- 
making bus routes have been operated 
and monopolised by private bus ope- 
rators while State Transport Corpora- 
tions are running only loss-incurring 
bus routes.     Private  operators have 
completely ignored the routes which 
are not profit-making and therefore, 
the State Corporations are running in 
losses.    So   this aspect also must be 
considered.    Of course, State Corpo- 
rations  operate   services   irrespective 
Of whether they are earning profits or 
are making losses because they run the 
Services for the benefit of the public, 
not with a profit motive.   There is an 
argument given in some States   that 
State corporations need not be formed 
because   they   will   run into losses. 
Bus service for the passengers is an 
essential service. I am saying this be- 
cause just like    electricity,    medical 
facility,     etc.      bus     service     also 
is an essential       service     and pas- 
senger     movement     is     an impor- 
tant thing and for this State corpora- 
tions must be there in each and every 
State.   I would like to know from the 
honourable  Minister whether he will 
consider     forming     Road Transport 
Corporations both for the States and 
the Union territories for the purpose 
of giving     benefit to the passengers. 

As far as Delhi is concerned, if a 
passenger travels a distance of ten 
kilometres, he has to pay one rupee. 
But the private operators in other 
States have been charging two to three 
rupees for the same distance. Thus 
the private transport operators in 
other States are taxing the passengers 
like this. To do away with this, com- 
petition between the     private sector 

and the     transport     corporations is 
required. 

Then there is the question of inter- 
State     problems.      The     honourable' 
Minister was trying his level best to 
settle the disputes which are pending 
between the various   States.    In    the 
Conference  of the      State  Transport 
Ministers   State   Governments     agree 
that certain routes have to be  given 
to one State and certain other routes 
to others.   But     their conflicts     are 
existing  and  continuing.   To    give  a 
go-by to this, certain guidelines have 
to be prepared °n the basis of some 
policy and also the needs of States so 
that  each  State     knows how  many 
permits it should take for the purpose 
of plying buses in     other States.   If 
one State agrees to ply buses on an 
inter-State  route,   the  other State is 
not agreeing. To avoid this, the hon- 
ourable Minister can convene a meet- 
ing of the State  Transport  Ministers 
and agree oh a consensus basis that 
the inter-State routes which have to 
be given to various States have to be 
given only according to the guidelines 
or according to the agreed principles. 
This can be brought under the rules 
if the Ministers of the States agree. 

These are the matters which have 
to be considered and with these words, 
I conclude, Sir. 
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be done at regular intervals. The 
idea behind this was that the vehicles 
should be in good order. For this 
purpose, we had done this in Maha- 
rashtra. 

SHRI RAJESH PILOT:      I totally 
agree with the hon. Member. 

 

I would say that this is really a
revolutionary step in the direction
towards road safety. 

SHRI JAGESH DESAI (Maharash-
tra) In Maharashtra, what we had
done was, for the trucks, we said that
after a certain period inspection should 
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SHRI  RAJESH  PILOT;   You   have 
to see it in  different ways—the road 
conditions,   hew  much  load the  road 
can take, how much     the chassis are 
authorised  to   carry.   I  do  not think 
every  chassis   is  authorised   because 
they  have  given "not to carry  more 
than   this  much  of  payload".   Not   a 
single     company has   said  that they  
can carry 25 tonnes. They say, "capa- 
city to carry 25 tonnes". If I havte to 
fly an aircraft and it is said that the 
maximum      flying speed is so much, 
that does not mean that I can fly the 
aircraft always at that speed.   It is a 
safety clause that H can go up to that 
speed.      You have to see the terrain 
and safety.   My mind is open. Gov- 
ernment  is  totally  considerate   about 
what is good for the citizen. Wherever 
national interest is kept in mind, road 
safety is     uppermost.   That     is   the 
intention of the Motor Vehicles Act. 
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SHRI RAJESH PILOT;  That is not 

a school bus. 
 SHRI S. S AHLUWALIA; No, no, 
most of the schools in Delhi hire buses 
from the DTC. 

SHRI RAJESH PILOT; That is a 
different case. 

SHRI S. S. AHLUWALIA; What are 
you doing in that? if you are charg- 
ing school bus fee from the poor 
children... 

SHRI RAJESH PILOT; The point is 
that taking a bus on hire by a school 
is a different thing. If an institute is 
owning a bus, that is called a school 
bus. Tomorrow everybody will get 
attached with a school for half an 
hour and say "don't charge "me". Then 
it will become difficult. They should 
have their own buses. 

 

to reduce accidents and to k*^ the 
vehicle in a more trim condition. You 
pay Rs. 100 for a vehicle in abc mont&B 
for fitness. 

 

you maintain     a     vehicle properly. 
ft. ^* "\ _  _ _ A 
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SHRI JAGESH DESAI; That also 

you should make clear. 

AN HONOURABLE MEBMER; Fit- 
ness by whom? 

SHRI RAJESH PILOT; Fitness by 
RTO and some authorized private 
garages who have the capacity to 
assess the fitness of the vehicles. 

 
You    should not make it ten times 
more. 

SHRI RAJESH PILOT:     It is for 
whole life. 
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SHRI V. NARAYANASAMY; Only 

one point, Sir. On inter-State route 
allocation between different States, 
there is a permanent problem between 
the States and they are unable to ply 
the buses because of the conflict 
between several States. I want clari- 
fication on this, Sir. 
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SHRI RAJESH- PILOT; There is no 
change, but I can discuss-with, the 
hon. Member personally what. problem 
that delegation has got. Information 
must riot have, reached them because 
I am so open to meet the delegation 
on this so'that you get educated and 
you can really rectify. The -other day 
Mr,   George      Fernandes      from   the 

SHRI RAJESH PILOT; Let me
generate another kind of thing. What
I have seen from my experience is
that in the name of tourists* buses are
taking passengers.. 

SHRI RAJESH      PILOT: ,   Let me* 



 

Opposition rang me up and said: 
''Fifty people are sitting with me and 
I want to bring them to you." I said: 
"Don't bring them; I will come to 
your office to meet and discuss with 
them." So there is no agitation on 
that. I went there and discussed with 
them. The idea is to get education • 
on the subject from everyone and 
what action the Government can take 
for the betterment of the people. We 
are open °n this subject. I will have 
a word with the hon. Member who 
has raised a point on the hire-purchase 
system   without any reservation. 

Mr. Vice-Chairman, Sir, you have 
asked about the roads. There is a 
provision that tne National Highways 
Authority will be centrally controlled 
by the Centre." Initially PWDs will 
do it and if PWDs d0 not act properly, 
do not work properly there is a provi- 
sion in the Central legislation that the 
National Highways Authority can 
take over the work from the PWD, 
and get it done by themselves or 
through another agency so that there 
is a scare that the work will be taken 
away from the  pWDs. 

Regarding appointment of officers, 
it is a Central sector and people from 
all the States will be taken. It will 
be on selection basis. 

DR. NARREDDY THULASI 
REDDY; Regarding qualifications for 
drivers, instead of fixing 5th standard 
for some drivers and matriculation for 
some other drivers, I think, it is better 
to say "writing and reading fluently." 
SHRI RAJESH PILOT; Mr. Vice- 

Chairman, Sir, we have kept matricu- 
lation qualification purposely for 
hazardous cargo. For the people who 
are already possessing licence there 
is no change in that. They can 
continue with that licence. If you 
have a licence in a particular category 
and want a change to some other cate- 
gory then, you have to renew your 
licence according to that category. We 
will maintain old licences. It is only 
for new licences.   So  that provision 

we have kept in the Bill. The fourth 
class standard is not a very high 
standard. A person wh0 has studied 
in fourth class can read properly. If 
you remember, Sir, in second class 
or third class a person starts to read 
full sentences. In the first class they 
only teach A, B, C and .%r>~W, ST I 
In the third and fourth class a person 
can start reading full paragraphs. He 
can read and write. 

With these words, Sir, I must thank 
all the hon. Members who have made 
their valuable contribution in this 
debate. I also seek their help to 
educate the people. They must also 
go to the Press whenever they get a 
chance. They must educate the public 
in order to help the Government in 
implementation. I also request the 
hon. Members that whenever they 
have any suggestion and they may 
feel like telling us they can write to 
us. Our miftd is open. Whatever is 
good for the country, we will not ., 
hesitate to react at any time. Let us 
all work together towards one aim: 
"safe roads". Let us discipline the 
transport system 0f the country. Thank 
you Very much.    ■ 

SHRI GHULAM RASOOL MATTO: 
Will you consider the suggestions 
made by various Members to which 
you have not reacted? - -  • 

THE' VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): He might 
have taken note of that.        ■ 

3,?TTT*flr?ll'T'nT^T' I... .(«^&R)... 

. ?fr 3TTT.€T. . .(«rasnr). 
SHRI RAJESH PILOT; Shri Matto 

has raised about p611utidn aspect and 
registration aspect which I have 
already covered. -Regarding- calibra- 
tion with meters in respect of three- 
wheeler scooters and taxis, we have 
already issued instructions to the STA 
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[Shri Rajesh Pilot] 
that calibration must be done imme- 
diately at the railway stations. He 
has also raised about the penalty. Sir, 
when you go out of the railway station 
you will tell a taxi driver that we 
have to go to 'x' place and if he does 
not come to that place, he has to Pay 
a penalty of Rs. 100 for not coming 
to that place. He may tell you: 
"Sorry I cannot go in that direction." 
He may also tell you; "I can come 
with extra meter charges." We have 
imposed a penalty of Rs. 50 in the case 
of three-wheeler scooters. Sir, we 
have also made it sure that the money 
is not collected by the police depart- 
ment. Now, the money will be col- 
lected by the courtis, otherwise the 
police will say: "All right give me 
something and go away." So .we have 
imposed these penalties for the con- 
venience of the people; otherwise in 
the night at 11 O'clock if you get down 
at the railway station and if no taxi 
fellow comes, then, it becomes a 
problem. Thev will say: "All right, 
I am going this way, you come." If 
your route is different, they will not 
flome. Therefore, we hiave-j Smposed 
thig penalty to discipline them. 

THAKUR JAGATPAL 
SINGH;  One 

more clarification, Sir. 

SHRI RAJESH PILOT; It is a very 
good suggestion and I will implement 
it very soon. 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG); The question 
is: 

"That the Bill further to amend 
the Delhi Motor Vehicles Taxation 
Act, 1962, as passed by the Lok 
Sabha, be taken into consideration.'" 
The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG); Now, we shall 
take up clause-by-clause consideration 
of the Bill. 

Clauses 2 to 6 were added to the 
Bill. 
Clause 1, the Enacting Formula and 

the Title were added to the Bill. 
SHRI     RAJESH PILOT;      Sir,    I    - 

move; 

"That the Bill be passed." 
The    Question   was   put   and   the 

motion was adopted. 
THE VICE-CHAIRMAN (SHRI 

MIRZA IRSHADBAIG); Now, the 
House stands adjourned till 11 O' clock 
tomorrow. 

The House then adjourned 
at fifty-three minutes past six 
of the clock till eleven of the 
clock on Friday, the 28th July, 
1989. 

MGIMRND—521 RS—RS-I—20 ^0.89 
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Private     buses are     free.   On non-
nationalised routes, permits are there. 


